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Appellant  Written application (by post)  

Respondent  Ms. Sapna Bhatia, CIT DR  

 
Date of hearing: 09/02/2023 
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ORDER 

PER PRADIP KUMAR KEDIA, AM: 

 

 This appeal by the assessee is preferred against the order of 

the PCIT – 12, Delhi dated 19.03.2020 pertaining to A.Y.2015-16. 

 

2. At the very outset the authorized representative of the 

assessee moved application for withdrawal of appeal which is 

reproduced hereunder:- 



                               2

 
 

 

3. In the wake of application for withdrawal of appeal, this 

appeal is dismissed as withdrawn.  
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4. Decision announced in the open court on 09.02.2023  
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